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A No. 311of 2000 and 229 of 2002 have been 

Ion/vacatiln ,of inter4n order dated 16,/96 

ndents as well as the\ official respondents 

te of repe ted adjourr4ent nobody appeared 

spondent/the applicant in the O.A. Afterthe 

arnir Ghosh,4  Ld.Counsel\who was earlier 

appearing for the applicant in the O.A., 4obody has yet been 
engaged in his place. 

2.1 	The applicant in MA 31 /2000.is the private respondent 
No.6 in the O.A. Ld. Counsel apeariñg for the applicant in 

MA 311/2000 submits that even hough he wa duly selected by 

the official respondents for the post of E BPMSI Jogindrapur,, he 

is not in.  a position to join th post beca se an interim order• 

in continuing in the G.A. 

Mr. B44ikherjee, Ld.Cou sel appeari g for the 

official respondents submits th t the respo dents have also 

filed MA 229/2002 for\ vacating e interim order, s±ne the 

selection td the post 	airead over sixe long and the 

official respondents are not in position o fihlup the post 

on r e g u 1a''rbas'by appointing Jhe duly se ected candidate, 

because of the interim order datd 16/5/96 i n O.A. 615/1996.' 1. 
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4 ei. 	We have heard tie Ld. Coun el for the applicants 

in both the MAss It is a ~act that r gular selection process 

'oYappointnent of EDBPM rogindrapur is over since long. 

Private Respondent No.1 6 lulfilled all the requisites 

conditions and qualification and was In 2nd position in the 

Panel prepared on the basils of the in erview. The candidate 

who stood 1st in the panel declined t Join the post, since 

he had already joined in aiother serv Ce. As such the 

private respondent No. 6 bLing next i the merit list is to 

get appointment. But no apointment 1 tter is being issued 

in his favour because of tIe interim rder. Considering all 

the materials availa3le on record, we e satisfied that there 

are sufficient grounds for vacating th interim order. 

 In view of the above interim order passed on 

16/5/96 in OA 	615/96 is vaated. The espondent authorities 

are at liberty to proceed 	the matt of qiving appointment 

to the selected candidate 	the post f EDBPM at Jogindrapur 

Branch Post Office, follow 	due procdure as per rules.1 

Both the Mhs are ordingly llowed. No costs. 

71 	OA be listed for heariig on 1. /5/2004. It is made 

clear that if nobody appears on behalf £ the applicant in the 

OA,1 or the applicant himself shall not emain present on the 

next date, appropriate order, shall be assed in the matter. 


